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__SHBI KANWAR LAL GUPTA:
This question iz ahout Meerut; that
is different.

MR, SPBAKER: 1t is about the
same communal trouble.

*257. SHRI MOHSIN: Will the
Minister of HOME AFFAIRS be pleas-
-ed to state:

(a) whether Goverament are aware
of the communal rists which took

place at Chikkamagalur in Mysore
State on the 6th- and 8th of January,
1968;

(b) the estimated total loss of pro-
perty belonging to minorities; and

(c) whether the incident has been
entrusted to the Commission on Com-
~munal Disturbances recently appoint-
ed by Government?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
Yes, Sir.

(b) The State Government are veri-
fying the extent of the loss caused
-during the disturbances.

(c¢) No, Sir,
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SHRI ¥. B. CHAVAN: I have not
got all this detajled information. The
State Goverpment is making inguiries
into this matter.

=t Bt v il 0w oAw A
T I F N AR TS O
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SHRI ¥, B. CHAVAN: [ do not
know under what Act they want to
take action, but if it is under the
Unlawful Activities (Prevention) Act,
naturally they will require the con-
sent of the Government of India. It
ig for them to decide under what Act
they want to take action.

SHRI KANWAR LAL GUPTA:
Have you received any letter from
the UP Government? That is his
question.

SHRI Y. B. CHAVAN: I have not
yet answered the full question. Why
are you interrupting?

Certainly, I have received a letter
from the Chief Minister about this
matter, but in this matter all the legal
aspects will have to be very carefully
examined; it is no use rushing into
this matter. If he asked for 'my
advice, I would certamly say that we
should not make any haste in starting
any prosecution against Sheikh
Abdullah.
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SHRI Y, B, CHAVAN:
information of that.

DR, RANEN SEN: May I know
whether it is known to the Govern-
ment of India that a few days befare
these communal disturbances in
Meerut, certain Hindu communal
elements had- delivereq inciting
speeches in the city of Meerut and
that, as a result of. thai, comnomumal

I have no

of the Government in regard to that?
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SHRI Y. B. CHAVAN: I have not
got all the details. As I said, these
matters are being enquired into by
the UP. Government, Unless I get
all the detailed information, I cannot
give my opinion about these matters.
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SHRI Y. B. CHAVAN: I entirely
agree with the hon. Member that these
commmunal tensions are cutting at the
very root of our secular democracy
ang all political parties and their lea-
great care in
not happen.
these disturbances to take some
policy decisions on basis of those
enquiries, a commission of inquth.lr;

and
the

its inquiry as soon as possible, There
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is no doubt that there is communal
politics in India today. But I have no
information to blame one particular
party or one particuar organisation
in this matter. It is an accepted fact
that there is communal polities as such
and it is such thinking which is main-
ly responsible for creating these diffi-
culties. There is no doubt about it.
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SHRI Y. B. CHAVAN: As far as
who shouted rupat slogan and &t
what time is concerned, I have no
particular information about it. It is
possible that when a cowmunal fen-
sion rises and grows ulfimately lead-
ing to communal conflict involving the
deaths of some persons, naturally such
undesirable slogans must have been
shouted there.

It is not a fact that all the affected
persons are Muslims, but it is a fact
that a large number of them are....

AN HON. MEMBER: A majotity of
them.

SHRI Y. B. CHAVAN: Yes; a
majority of them are,
ﬂ"\‘go wWo Wi : W WEIT,
Frre feea-aa ¥ fal feafadr & 20
e ¥ oY dfEmAAE & WR
foa & fF 3w Fra=w & T agAfa,
w4 ¥ TET AHfAaq F wa} g HgHTH
far fimwr g Fsw -
T ¥ fe¥ gu afr v
I A, A AT GRS TGS
2, WA I feew ¥ wgarg &Y
oW FIA F AT F1E GAT ghfRT w20
- FfAr e 2 fma fs
ZT FE ATFANCD F1q8 AW A

% fFuag s oW, T ®wk
o vad WeRd & 7
SHRI Y. B. CHAVAN: I must say

that this is absolutely a very wrong
and perverse propaganda that js be-
ing carried on that the life and pro-
perty of the minorities are in danger.
This is not so. Certdinly, there can
be certain grievances; I do not deny
the possibility of there being certain
grievances, These grievances will
thave to be looked into with a sense
of justice and removed, It is this type
of propanganda which is responsible
for this type of communal feeling in
this country. .

SHRI M. A, KHAN: It is abjection-
able....
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MR, SPEAKER: Which part of it is
objectionable?
oY g0 Wo &i: AT STTUET  AG
2
These are the tacts..
2089 ¥ mgdfFmamrw@r

SHRI Y. B. CHAVAN: I do not
agree,

MR. SPEAKER: The hon. Member
may think like that. He has the right
to think like that. The Minister has
Elso the right to say what he thinks

t.

ot geaaTe W Hdr AERT A
Y & feam & % 2w o ow s
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g, M EIF G T AT H T A
F qm FE SmAEd f, 40 ST A
AT E, T FI E, 39 Ay qway i
Y 37 '
SHRI Y, B. CHAVAN: It is again,
I should say, a misconceived idea that
the receptions that are given to Mr.

Sheikh Abdullah are done at the be-
hest of Government....

SHRI KANWAR LAL GUPTA: Ja-
mait-ul-Ulema did it.

SHRI Y. B. CHAVAN. Jamait-Ul-
Ulema can certainly do that, There
is nothing wrong if Jamait-Ul-Ulema
does it. But to suggest that the Gov-
ernment is doing is not correct. As
a counter-question, can I -say that all
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fhoe troubles, Were &fbhféd ot the
behest of the hon. Membfr's Party.
(Interruptions.) 1 am not suggesting
that. Therefore, it Would be wiing to
make the suggestion that the Govern-
ment is doing it.

Certainly we have our own gassess-
ment of what Mr, Shefkh Abdullah is
saying and doing. In reply to some
of the questions I have said here that
some of the statements that he has
made were misconceived and_ objec-
tionable. It is mot necessary that we
need ggree with whatever he says.
But at the same time we have to look
at the entire question a little 'moer
objectively.

SHRI CHINTAMANI PANIGRAHL
Just now the hon. Minister has said
that the Government is mfaking an
assessment of the speeches made by
Mr. Sheikh Abdullsh. I would like
to know from the hon. Minister Whe-
ther their assessment corresponds to
the fact that some of his speeches are
alsb not helping to establish commu-
nal peace in this country.

SHRI Y. B. CHAVAN: 1 gave my
assessment, of whatever worth it was.
Whether it is helping the communal
thing or not, certainly one will have
to be eareful in making use of this.
(Interruption).

SHR] CHINTAMANI PANIGRAHI:
What is the assessment?

SHRI Y. B. CHAVAN: 1 did say
that some of his statemepts were mis-
ived and uum

o w Ry s W firg
HAEUTT UEAT &7 AT A1 21 @
Yew A E Afe INF AT T
s & s o feoed
g W ¥ sRAwdw g
o e R wRow
I EA G 1 & WA Faere
¥ apdt s # o Sy oy
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wOaT qor fem @ fowmit s
o & woywent @ oW
W HE Nrwn wov gan-
fw &1 #da ¢ Wi ¥ gar s
LEUR 2G-S

MR, SPEAKER. How does it érise
on this gilestiofi?

. &t vy fom® ;- & qy quAT SR
§ & Nos wor awer wm
St f AT w1 FRww T a1 9w
X ¥ A o #E Wi ¥
faafm s@ & sm el afs
A qQF wver FHEAT & I
T woeré ¥ fag g W ?

MR, SPEAKER: Absolutely not re-
levant.

SHRI Y. B. CHAVAN: I am very
glad indeed that these two leaders.
important a&s they were, had issued
such a statement. Certainly, it must
have influenced publlc opinion at that
time. But the question of Hindu-
Muslim unity is one of the basic
planks of our secular democracy, and ,
Gandhijj more than arybody else was
teaching us this even at the cost of
his own life. So there is no question
of selecting any one particular state-
ment and circulating it.

ot Wy fomk T A A TE
¥fad & % off drr g
ShﬂK.Nrwmm Had Pakistdry

any hind in these recent communal
dhtnrbonees’

SHRI V. B. CHARAN: I have no
information.

oft g wex Wy ;- # ST
ket § fe A F o aw g
W ¥ sy W wig faw & oW
97 SR wEraw § I G #r
S ¥ A wf o @ e
7R Y F faeg wr wdaEr o
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fHEraRali, Aswy =
ww  § g ow et
SregeEr A, ﬁa‘«i’r_ #aE IT R
T GF, @ TR ATHEAE  wrE
T arov fre & HICEERIC Y ¥ oY
g a= fFar 97 A wTeEl St & 9
o WHRT A F e e {5
qg S g« afafafe ¥ 9w ¥ are
gl gf 3 2w & qwr A §
AR ag A e EfE dgwim ¥
aafe §, ¥ wwwT w1 faEw
g g fe fe ag %9 3w Tt
& o Tt wffafimt adf +30 7
SHRI Y. B. CHAVAN: I nmust say
that this remark about Shri Shah-
nawaz is a very unfounded statemetit,
and may I say, irresponsible too,
against oné -of the ex-members of this
House. It is very wrong to say so
without any evidence. As far as my
information goes, it is not true,

About Sheikh Abdullah, I have al-
ready explained the position in régard
to this particular matter.

sft wrsht are qivdy : 97 ag ang aE
¢ f& 9w weger & wvw ¥ oA
atareewr & T gufag wf f w
R ¥ I eama w7 ¥ frvam fean
W P fe ek &1 wE o Aoy
T @ &fer awer qard g
W

iy aoar T wegmw : GET AL
gaer & |

- S8HRI H. N. MUKERJEE; In view
of the fact that in recent months there
have beéen a series of incidents in-
volving Hinde-Muslih trouble which
have cast a slur on the reputation of
our country, and particularly in view
of the recént happenings in Meerut,
following upon Ranchi, Jamshedpur
and so many other places—some
Members of Parliament, Shri N. C.
Jyotirmoy Basu and myself went to
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Meerut with the gbod dffféés bt the
Prime Minister to sée What had hap-
pened, and we can say the Muslim.
commiinity was in a panic because of
their beig a ‘minbrity commuinty
there—in viéw of the feeling wmongst.
the Mus!im community that for quite
some time India's record ih regard to-
secular practices has betn  besmir-
ched, may I know how it is that the
Government takes an attitude which
is niot 'self-critical at all but on {He
contrary tries to put the blame on
something which Sheikh Abdulla is
alleged to have said? Why does ot
the Government come forward with
a ‘sall-eritical anmalysis of the position
and see to it that these things do not
happén in foture?

SHRI Y. B. CHAVAN: I must say”
that the hon. Mémber has not under-
stood what I have said. Pn's-albly, he-
mever tries to do so. I never gaid that
we were not taking a self-eritical
attftude oh this question. We Iavé
said that we are very unhappy sbout
what has happened. order that this.
sell-criticism mray be more _dﬁecﬁve..
we have appointed a commission 1o
look into the causes of these incidents.
If the Government has some share
in the blame, weé shall come forward
before the Fouse and accept it I
hﬁem&w&sﬁdﬂmtﬁmmmm
fof grievance emong the Muslims .
nor have I said that Sheikh Abdullx
is Fesponsible for any cormmuial teel-_
ing. at I have said wbout some of
the statements that hé made wWas that
they wete partly frisconceived, parti-
cularly when he said thét he was pro-
visionmlly a national of this country I
consider this to be an objectionable-
statement.

SHRI INDRAJIT GUPTA: Does:
that justify killing of Wuslims?

SHRI Y. B. CHAVAN: Who say
se? Unless you are trying to attributé
to me something which I have never
said, 1 have not seid se. On the con-
trary; T have said that we shall have-
to consider ail these guestions objec—
tively.
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oft o Ao saT A Wi
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IRABG A ? ? oy frary @ 0%
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To FFM T € §1  woqw
#gEE, ¥ ey AT ATLAT §
g & fox @t ¥ w73 @13 fem o
Ffaas FE  Gww faar omar
qT @A w U I fRqEr
qar fagraqar 7

SHRI Y. B. CHAVAN: Naturally
‘the state Government was expected
‘to take action. I know that the Chief
Minister did not go there on the very
first day. But to be fair to him, I
must say that I had some discussion
‘with him on this matter and the Chief
Minister said that if he went there it
‘would distract the officials from their
normal duties instead of helping a
-solution and so it would not be useful.
After two or three days he went there
-and he called 'a meeting of the leaders
-of both communities. I think his per-
-sonal visit at that time had done
:some good,

SHRI M. L. SONDHI: The Muslims
are hon. citizens of this country and
“those of them who are economically
worse off are entitled to such sym-
pathy and concern as any other sec-
‘tion of our community and all politi-
‘cal parties including the Bharatiya
Jan Sangh have a feeling of intense
concern for the welfare of Muslims as
honoured citizens of this country. In
‘the present political situation there js
something known as Muslim politics
in this ecuntry. Why do the Congress
"Party and the Home Minister create
an impression that they side with
-one section of the Muslim community,

sometimes those who favour Nasser
Versus those who favour Saudi Arabia
and sometimes Jamiat versus Jamir.
There is a way In which a phenomenon
like this happened in Meerut. Govern-
ment should have a deeper look at
‘these things. The Muslim community
‘needs leadership and leadership car
.come from Khan Abdul Ghaffar Khan

FEBRUARY 23, 1968
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Why do not Governmegt bring him?
Why are they preventing him from
coming here? People like Shahnawaz
Khan and Mehr Chand Khanna have
deprived Khan Abdul Ghaffar Khan
of Rs. 4 lakhs and I think the Home
Minister knows it.

MR. SPEAKER: Order, order. No
answer is necessary.

st e fog : e T, &
gafag wate quat g s f g2 ¥ mar
qr | TF AEAH T3 @ OOEAT |
o areed F §m fafreee wgw
gyeararg@arg s wr @ dax
s a1 e fefgwe qefufrg
gt ag w1 g faslvw wifaa
gt & sNfs ww wRw ¥
wgl ag FHN g 4T IAF AT &
fesfocedl & wgw = frwmew =¥
gETHT IR @ @ ? oA
TgAaTd 99 Mg A oW 49 @A
# fag g} wfeew fedi F s -
W FEATIES T AT T@IFTF-
tefufaeyw 3 99 § e #40
@t fpar 7

fom aaq 11 99 W@ wageAv
1 A W g A ag 9T
My ¥ Y I a9 WgAaT | gferw
tew? WAt AfFa ag gfew Gewd
g% A @ =T ag i g
w2E ¥ wa A& AT ¥ @y v agi
@& FME A RN o@er 91 Afew g
e § AT FT oW ¥ qy &
T T AfFT wR T 66 AT
S ot a1 Far atfeart & g1 gw



Fogar gaT g B go fto mahe
M ag fefge Qo mr
¥ arcy fordere oy &0
MR. SPEAKER: Seth Achal Singh.
He has heard your speech. I do not
wlow. . .
SHRI Y. B. CHAVAN: Naturalhy,
Utsstr Pradesh Government js regpon-
#ble. It is a very obvioue thing.

MR. SARAKER: 0t is 'y iilifile.

it araw fog T Wl o mraly
A @ Ay AW W A
KRR ST T TR
Dol SR S R
W AT TR g7
'GHRI ¥, B.)CHAVAN: ‘That niatier
s dwing spursued,
SHRI A. SREEDHAY

-

a

and ‘the ugly head of communali:
is gain on the increase, and It is going
to strike.at the ~ery -reet of eur-demo-
cracy. What has happened tnh Meerut
is only an indication of this, I would
1tke to ask the Minister whether {he
Government have taken into.consider-
ation the fissiparous and communal
tendencies that are abounding ‘snd
whether the Government have initiat-
ed -any scheme to meet the challenge,
beat it and create a commmunal har-
mony in this country? What sfeps
are the -Gowernment going to take to
elicit the support of the public in
this direction?

SHRI Y. B. CHAVAN: It is not
only one step, one statement or one
speech that is going to create. this con-
dition. We wil] have to make a con-
tinuous effort at all levelg from all
angles and from everybody., This is
such an important, basic questiom. I
have saig that certainly the Muslim
minority have certain grievances and
those grievances need to be loo
into. I do not want to creale any
doubt in-the-mind of anybody in this

3251 L5—2

et terdion fhould e remoued.

SHRI J. H PATEL: (Bpoke
Kannada). i

MR. SBEAKER: U have mb ‘objec-
ton o your jputting it :in Ka

But the precious ‘thne of the House
s wastell. You dld %t boee, o I
Sm reguesting you :gnt rto ‘wmste ‘the
tine of the others also, who

unxious to put questions, Why dog::
mﬂ give them at least a chance? You

i%e alreagy *#tomige din VG nata,
snd mwlimmm
fo,break any prinojple and woson.nBist
¥ou.did speak on thit ey dn Eaglih.

SHRI 7. H. PRTEE: That wes
orily Sbectiuse you ‘sited uv to put the
question in English. '

MR. SPEAKER: I requested you;
it i not "compulsory,

‘SHRI J. H PATEL: In order to
respect your word, T shall, put it in
English, but our right to speak in our
language is there.

MR. SPEAKER: It was conceded

SHRI J. H. PATEL: Your effofts
to_get a simultaneous translation must
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Mustims was Yoted. mStateaov

mhwavmguumh:c
I8 disturban-

it will be difeutt for me to give any

information.

_ SHRI Y. B, CHAVAN: lth very

it wiwre st g © w2 R
ot 4g and # gur FeH f5 famreH
dg Wt FEAE A GUE IAF
5 qar w;wﬁre ot FT g
27

SHRI Y. B.CI-L%.VAN Whlchparty
is responsible for the disturbances, I
eannot say. Pem‘mallylwould not

hold any political party responsible
un.‘.esslhavegotmevidencetothe

mtrary The commission is looking
ifito thig matter,

it wer wT g S AW TA
AT & AT IGT  WABICEAE § )
T FrHE qww T el 1 &
wmat  § e gedw & avafest
ﬁmﬁwmﬁ 1
*1f garts mway F & A war
dfpq derfs Hfragmm 7 adfrag
sy fe weearft ¥ Rfadsy
gun-(wﬁm & &% a1z og dmr
v, mamEe B @ &
Y wWEEw ¥ qeAT gt T
20 T § e i‘ﬁﬁ%f‘m‘ﬂg
wafc  dafar dfeara s @
Fer YT wl A W s
¥ & it r arioe it A e
frr & f5 77 W1 oF T TR
e
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W"E‘i‘“ﬁiﬁ RS
MY

ﬁw“ﬁm_ R
qiffeta artaw ST 9EWT
§?

SHRI Y. B. CHAVAN; Your gués-
tion is a contradi in itgelf. First
dmw;mm have juu

you Eré trythg {6
qumsndzﬁhmuﬁmonﬁm
whole question.

SHRI KANWAR LAL GUPTA: 1
am & Jan Sanghi. I cannot put &
Congress interpretation on it

SHRI Y. B. CHAVAN: On such
questions of national importance like
minorities ete, my request is, a party
interpretation should not be put.
About Muslim minorities, there can-
not be a Jan Sangh attitude, a Com-
mumist attitude or a Congress atti-
tude, there can be only one national
attitude, We have done all that is
possible, but unfortunately the com-
munial politics todayln]ndialsru-
ponstble for this.
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SHRI KANWAR LAL GUPTA: You
cannot deny if. Let there be an in-
quiry...(Interruptions).

MR. SPEAKER: Order, order.
SHRI M. L. SONDHI: Sir, shri
H. N. Mukerjee, a Member of this
House, himself knew that Shri
Shyama Prasad Mukerjee met his end
in a mysterious way. He is the lea-
der of our party. He is the founder
of our party. We have every right
to get agitated. He is today known
not ws the Hindu Mhasabha Leader
but as the Jan Sangh leader. e is
the father of Indian democracy., What
has happened to Deen Dayal Upadh-
yaya? There is a letter published in
the Times of India today written by
an External Affairs official saying that
his death was accidental. We say it
i= a po!.{hc-al murder.

MR. SPEAKER: Order, order. The
hon, Member should not have the
privilege of getting up and shouting
like this,

(=rarr)
m;spmm The hon, Member



2877

FE AT AR ow AR g
I @ Gaow W g R Em
St g ¥ R o QY L
e -yt dumie Wl ]
M-d“l’d’ Wl S a g Uy
£ 2y e oS pnd 5 g
e L et £ wpilie - B
Shel S ame -lp w5
£ ke Sy Wl o8 8 e
(-9 S e wgl
MR. SPEAKER: -The Question our
is over.
WRITTEN ANSWERS TO QUES-
TIONS
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India Office Library, Londen

*244, SHRI BABURAO PATEL: Will
the Minister of EDUGATION be
pleased to state:

(a) whether the UK. Government
have finally set up  the proposed dri-
bunal to divide the contenis .of the
Indja Office Library in London bet-
ween Indis and Pakistan;

™) ¥ so, the names of the mem-
ey of the {ribunal;

Written Answers FEBRUARY .23, 3068 Written . dnsmoy  fiys

() .if the reply 40
be i the tiephitive the 'rea ’*i';:
mmsﬁ appointing e ¢fblitl;

@) the staps -Govermmedt ‘abe
tﬂkiﬂg;-‘lo selve this yproblem?

(DR. TRIGUNA SEN): -(a) -No, -&ir.

(b) Deoes not -atise,

#e) ang (d). The ierms ol téler-
ence of the proposed Tribunal thave
not yet been agreed upon by all con-
cerndd. While 4he GoVernment -bf

Ipdia have agreed to the proposal of
the Government of the VK. 'regﬂ‘g-
ihg 4he wyptem ¥ Jaw 4o be'gpplied
by, the Tribunal for the settisment.of
the wueskion, the Wecision  of the
Pallciptaei ‘“Genjetnimipdet o0 thic iseus s
il awaited. [The need dor an enrly
sefflement of the question was“point-
e@ out >fo the Pritish Setwetdty of
State for Commonwedlth Afigics .in
Dés#mber, 1967. The UK. .Governh-
Hent wre comtinitmy théir elorts 'to
get the .reply of the Pakistan IGow-
ernment.

apg8, SHRI HIMATSINGKA: “Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Prime Minister
visited the border areas of NEFA in
December, 1967;

"ib) I so, whether she studied the
question of abolishing the inmer-line
comtro] arrangement preventing movial
intercourse of the NEFA people with
thoge of the surrounding areas of
A o [ . md

Ty it so, the decision taken by
Gevernment -on this issue.in the light
of her latest wisit?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME A¥F-
FAIRS (SHRI YIDYA CHARAN
SHUKLA): (a) Yes Sir. Some places
in the border region of NEFA were





